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- 	2QT THE CEL AiINI3TTIvE TRIEtR }ERA2AD BENCH AT HERAEAD 

O.A.No. 	/93 

Between: 
	 Date of Order: 6/7-93 

a 

Diviiona1 F.iilway M€nager, (DG) 
South eiitral Railway, Secunderabad, 

Permoncnt T'oy Inrr"ctor (con) 
S.C.Rly, Secunderabad. 
Thiefi Signal Inspector, 
Signal & Telecorrinunication Department, 
S.C.Rly, Secunderaij 

	

applicants. 	 - 

and 

- 1. N- Ntn4Jeb0t 

2. Presiding Officer, Labour Court, 
Narayanaguda, A .P. Hyderabad. 

- Respondents. 

For the £pplicantsL Mr.N.I:.Devraj, $C for 1lys. 

For the Respondentst 

cOnAN: 
THE HON' BLE Nfl. JUSTICE V.NEELADRI PAD VICE CHAIRNkM 

AND 
THE HON TBLE MR.P .T .TIRUVENGAfltJ' : ?1EMBEE:(AD124) 

The Tribunal made the fo1ling Order:— 

Admit. The operation of the order dated 11-3.-2 

in C.M.P.No. 

	

	3/ 	is suspended until further orrs. 

Issue notice to the Respondents. 

Post the case on 6.9.93, 

To - 
The Divisional Railway Nanager (B.G) S.C.Rly, Secunderabad. 
The Permanent way Inspector (con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconmunication 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, 1-fyderabad. 
One copy to i-ir.N.R.Devraj, SC for Plys. CAT.Hyd, 
One copy to Mr. 
One spare copy. 	- 

pvrn 



pvrn 

rç9t/ V 
S.. 

C 
TYPED BY 
	

COMPARED BY 

CHECKED BY 
	 APPROED BY 

IN THE CELITBAL ADI'LINI STWLTIVE Tfl BUNAL 
1-IYDERABAD BENCH 13 HYDERABAD 

THE HON'ELE MP.NJSTICE V.NEELADRI RAD 
VJCE CHZIRI4AN 

AND 

THE HON'BLE M.A.B.GORTY ; MEMBEK(AD) 

4D 

THE HON' BLE I4.T .CHANDRASEKHAR REDLY 

I 	MEI'iBEK(J) 

4  
THE HON'BLE MR.P.T.TIRUVENGADAM :M(A) 

Dated S 'J7/ 1993 

LI 

ORDER/juMENTr 

in- 

O.A.NO. 

1 mitted and Interim- directions 
issued 

Al 31 owed 

Di4osed of with directions 

Dis4issed 

Disijissed as withdrawn 

Dis4ssed for default. 

Rejeted/ Ordered 

No okder as to costs."\ 
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